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LORAM: Hon'ble Mr, P.K.. Kartha, Vice-Chairman (Judl.)
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‘as Peone botueen_ 1972 and 1973.» They applzad f‘or
'Aparmis51on to Lhe Mlnlatry of Haalth and Fam;ly welfare
For doing Matriculation from thawBoard of Adult EdUCation
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the notice of - the Government SN
Y of -Human: R.es0UTCe Develop-

f EdUCation) Neuw Delhi and
P S T 1 \ 5,;rapnqdapartments of -

BRI Somr T "*GOVernmgnt fﬁdla‘“hat s gociety redl stered
undaer the Socxetles Registration Act a t,Delhl
by thenan r&oard .of. ;Adult Edycation ‘and
‘fraining (P rodh thksha ‘§ansthan New Delhi=
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O.N_Ldated 1 36y 1989

L ”The undarsignad is directed to - refer to
v oy ouT: OuMo  Noo A=12022/7/89=Estt, I1 dated 29,5,89
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‘e have gona through ‘the records of the- case
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fzhr circular lssued by thekrespondants on:17,2,1982 "

“-j_dld not stipu ate that tha ﬂatrlculation certificate -

,ffsggggdﬁnavﬁguéﬁn_;gggaggbx‘ ecognised . institutien
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~respondenta accapted tha certificates givan by the
_ﬂBoard of Adult Education & Tralning u1thout any
freseruations or praconditions, and hav1ng alloued the
'iapplicants to uork as LDCs for about 9 years, neithe![‘
law nor equ1ty uould justify thair reversion on the
basis of a decision taken-by;ths respondents in 1989
 that the certificétéé iésuad'by,the Board of Adult
ﬂEdUCaﬁipn & Trainingjaré not recognised for the
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%?ffthe impugned order of revarsion datad 1 1011990,
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